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Title: Discussion on the motion for consideration of the Banking Laws (Amendment) Bill, 2011.

MR. CHAIRMAN: The House would now take up item no. 14 — The Banking Laws (Amendment) Bill, 2011.

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I beg to move that the Banking Laws (Amendment) Bill, 2011
be taken into consideration...(Interruptions) The Banking Regulation Act...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir there is a question of procedure here. We all have given
notice...(Interruptions)

SHRI GURUDAS DASGUPTA (GHATAL): Sir, my point is very simple. The point is that the hon. Finance Minister wants the
approval of the House to suspend certain rules. The House must concur with him in order to enable the Suspension of the
Rule. I am objecting to it and we do not agree to suspend the ruled€| (Interruptions)

SHRI BASU DEB ACHARIA : Sir, the hon. Minister has made a proposal to suspend the rule to bring certain amendments.
You may kindly take the sense of the House in this regard and see if the House would agree for suspension of certain rules
which the hon. Minister has sought for.
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the Banking Laws (Amendment) Bill should be taken up for consideration in this House in relaxation of sub-clause (1) of
rule 80. Now, a1 80 aemr dierer 37 a1, 3mu fopama forprard: 3, Rule 80 says that the following conditions shall govern the
admissibility of amendments to clauses or schedules of a Bill @t 5 & @2 23 3) (i) An amendment shall be within the
scope of the Bill and relevant to the subject matter of the clause to which it relates. Now, the Minister under rule 388 is
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Clause 8 of the Banking Regulations Act, 1949 is relating to prohibition in trading of futures, commodity exchanges
and all that.
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MADAM CHAIRMAN : Hon. Minister, have you got to say something?
...(Interruptions)

MADAM CHAIRMAN: No, he is not answering. I will give my ruling but if the hon. Minister wants to say something on this
matter, I am allowing him. Otherwise, I will give my ruling.

...(Interruptions)
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At this stage, Shri Kalyan Banerjee, Shri P.K. Biju and some
other hon. Members came and stood on the floor near the Table.
...(Interruptions)

SHRI P. CHIDAMBARAM: This Bill was introduced in 2011. Let me explain the grounds...(Interruptions) You do not want to
listen to the reply....(Interruptions) Please listen to me....(Interruptions)

MADAM CHAIRMAN: Please listen to the Minister. Otherwise, I will give my ruling.
...(Interruptions)
MADAM CHAIRMAN: Please go back to your seats. My ruling is reserved.

...(Interruptions)

SHRI P. CHIDAMBARAM: I am going to reply to your point. I am not running away from here. You have made your point
and I will reply to it. ....(Interruptions) You have raised your point and I have to reply to it....(Interruptions)

He has raised an objection. I am ready to reply. ...(Interruptions)
MADAM CHAIRMAN : Please listen to me.

...(Interruptions)
JsMUfer ABIGAT & 3MMUol 3G 3ifeoicroral f&=I & cifdpol dRIZ bt Bfeisr Al il archr 3.

...(Interruptions)
MADAM CHAIRMAN: You have to listen to the Chair. 3 »feier archi 3,

...(Interruptions)
MADAM CHAIRMAN: You have to listen.

...(Interruptions)
SHRI P. CHIDAMBARAM: I am ready to reply. ...(Interruptions)
MADAM CHAIRMAN: The Minister wants to speak. Let him speak first.

...(Interruptions)
AuTufel ABICAT: 30U Hfeisl Al fory

MADAM CHAIRMAN: The House stands adjourned to meet again at 4:45 p.m.



...(Interruptions)

16.22 hrs
The Lok Sabha then adjourned till Forty-Five minutes past
Sixteen of the Clock.

16.45 hrs
The Lok Sabha re-assembled at Forty-Five minutes past Sixteen of the Clock.

(Dr. Girija Vyas in the Chair)

BANKING LAWS (AMENDMENT) BILL, 2011-Contd.

SHRI BASU DEB ACHARIA (BANKURA): Madam, this Bill should be sent to the Standing Committee....(Interruptions)

16.45 A2 hrs

At this stage, Shr Kalyan Banerjee, Shri M.B. Rajesh and some other hon. Members came and stood on the floor near
the Table.

MADAM CHAIRMAN : Hon. Minister, do you want to say something? I think he wanted to say something.
...(Interruptions)

SHRI P. CHIDAMBARAM: Madam, I beg to move:

"That the Bill further to amend the Banking Regulation Act, 1949, the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970 and the Banking Companies (Acquisition and Transfer of Undertakings) Act,
1980 and toa€!"

MADAM CHAIRMAN: Hon. Members, please sit down. Please take your seats.
...(Interruptions)
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MADAM CHAIRMAN: I am giving the Ruling from the Chair. Please sit down. Please take your seats.
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